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lore, gaan, fester 2 PANT 2022—-ATE 13, We 1943 

afifsae wx fart 

Hore, feat 2 HeaRl 2022 

mai 57] 

HUH V3-95-2017-1-Uia (08) ae ae Arar aie Var aifiaH, 2017 (2017 HT 19) GT RT 11 al STMT 1 

S dea ved wfsaet wr wary Hed Be WoT ERO ae a7 rare S MEN BR, UAGENT OT TRG Se FIHPT 

Hl aren Hai We t03-35-2017—1—AFa 63) fei 07 feeFax 2018 Falk ant a Peafetad Geert Sed S, eT -— 

vat ae 4, srpeeit A 

a) wu tea 22 & waa, vias 2 A ufate & BT a, ufafe “0303 ,0304, 

0305, 0306, 0307, 0308, 0309” ape pena fear sien 

aon teen 43z & waa, wera (3) A afafe @ ers ue, wate “afssrat sit 

aa =u @ defer eA we SF, afea forat set sen A aria 

sua set Rear or aaa @ at oferenfta ferar siram, 

qou size 49 35 waar, was by A Uae & es oy, Uae “ora FES, AIST, 

Sa gem, @waaes a feaada exes wad, SRE, Axes 

ere wad, fren, Aersisar Acs, sar aera Te wah), 

atte AGH, GISa AES, ara, are waa vida a feecent eed ef at et, wt 

pfaenite fara siren; ’ 

eu tren 97 otk sua afta vias & oa Prafehed wa tie sik 

Seq aaa SIG, Qe Hea F VS TE SB ys SMe, - 

@) Reet ais Usited sis ATS AT S?, UT 

@@ Reet are ten sis are aT et fore ae feet fate 

sororerr Ff azaré are arar fea BHA SI a SA UT HIS 

wad after sucer @ srasu A at eh af & snes ted 

Bu, Baa fra wet ® 8a sis AH UR feet Sarg GS ale aT 

wade siffrarx wer <aaaT S Ue we fear 7a St"; 

ii) 

Gi) 

(iv) 

  “OTe 2009 89 90 
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114 FETTS Wor, feat 2 weaXt 2022 

w wa een 101 sie vas data waa or alg fear STEM, 

Wi) wa ten 141 & Waal, was 2 # ufafe > em uz ufafe “sso07” HT 

tierenfta fear siren; 

2. ae stern 01 wast 2022 8 arL erm 

FATE B URIS S AA S TA SMTA, 
ara. ward, 37 ufaa. 

age, fear 2 weal 2022 

FF. WH W3-35-2017-1-Gid as & I S ayeds 348 S GTS (GB) H aay 4, Sa a BH sNTT 

aris WH U-3-35—2017—-1—Uia (08), FeAta 02 weal, 2022 Hr sieht argare Weare H VR S VACANT WTA 

fear ora & 
FIVE B USMS BH AT S TA Bea, 

aru. alarda, oo afec. 

Bhopal, the 2nd February 2022 

No. F A 3-35/2017/1/V (08) : In exercise of the powers conferred by sub-sections (1) of section 

‘11 of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State 

Government, on the recommendations of the Council, hereby makes the following further 

amendments in this Department’s notification No. F A-3- 35/2017/1/FIVE(63) dt 30.06.2017, 

namely :- 

In the said notification, in the Schedule, - 

G against S. No. 22, for the entry in column (2), the entry “0303, 0304, 0305, 0306, 

0307, 0308, 0309” shall be substituted; 

(i) against S. No. 43B, in column (3), for the entry, the entry “Vegetables 

provisionally preserved, but unsuitable in that state for immediate consumption” 

shall be substituted; em, 

Gii) against S. No. 49, in column (3), for the entry, the entry “Other nuts, fresh such 

as Almonds, Hazelnuts or filberts (Corylus spp.), walnuts, Chestnuts 

(Castanea spp.), Pistachios, Macadamia nuts, Kola nuts (Cola spp.), Areca nuts, 

Pine nuts, fresh, whether or not shelled or peeled” shall be substituted; 

(iv) after S. No. 97 and entries relating thereto, the following S. No. and entries shall 

be inserted, namely: - 
  

“O7A 2009 89 90 Tender coconut water other than those put up in unit container 

and, - 
(a) bearing a registered brand name; or 

(b) bearing a brand name on which an actionable claim or 

enforceable right in a court of law is available [other than those 

where any such actionable claim or enforceable right in respect 

‘of such brand name has been voluntarily foregone, subject to 

the conditions as specified in the ANNEXURE I)”;           
(~ S. No. 101 and the entries relating thereto shall be omitted; 

(vi) against S. No. 141, for the entry in column (2), the entry “8807” shall be 

substituted; il 

2. This notification shall come into force on the 1st day of January, 2022. 

By order and in the name of the Governor of Madhya Pradesh, 

R.P. SHRIVASTAVA, Dy. Secy. 

  

Prise, MIG ART TT SIA ATA, HAMAR aT MSTA SMa Feoreey, Aloe S aft ce weTAeI—2022.


